The Uttar Pradesh Laws (Extension to Territories Transferred From Haryana)

Act, 1989
Act 18 of 1992

Keyword(s):
Haryana Laws, Transferred Territories

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




FAL W HITAT AL, 14 T, 1992

Short title and
commencement

Definitions

Assimilation of
State Laws

" undeér shall, so far as they are not inconsistant with the said modifications,

THE UTTAR PRADESH LAWS (EXTENSION TO TERRITORIES
TRANSFERRED FROM HARYANA) ACT, 1989

(U. P. Act No. 18 or 1992)
[As passed by the U. P. Legislature}

AN
ACT

to extend laws in force in Uttar Pradesh to the territories transferred from

Haryana by or under the Haryana and Uttar Pradesh (Alteration of
Boundaries) Act, 1979.

FIT 1S HEREBY enacted in the Fortieth Year of the Republic of India as
follows :—

1. (1) This Act may be called the Uttar Pradesh Laws (Extension to
Territories Transferred from Haryana) Act, 1989.

(2) It shall come into force on such date as the State Government
may, by notification, appoint in this behalf.

2. In this Act—

(@) ‘Haryana Laws’ means so much of any Haryana Act, Ordinance,
Regulation or statutory instruments as relates to sny of the matters

enumerated in lists II "and III in the Seventh Schedule to the Consti- -
tution " and includes any Punjab Act, Ordinance Regulation or

statutory instrument, in force in the transferred territories imme-
diately prior to the commencement of this Act ;

(b) “State Law’ means so_much of any Uttar'Pradesh Act, Ordinance,

Regulation or other statutory instrument as relates to any of the

matters enumerated in lists IT and Il in the Seventh Schedule to
the Constitution ;

(¢) “transferred territories’ means the territories transferred ftoin}
the State of Haryana and added to Uttar Pradesh by the Haryana and

Uttar Pradesh (Alteration of Boundaries) Act, 1979.

'3. (1) The State laws specified 1n the second column of the Schedule

shall, as from the date of commencement of this Act extend *o the transferred
territories subject to the modifications specified in the third column thereof
and all appointments, orders or statutory instruments made or issued there-

extend, mutatis mutandis to the transferred territories and shali, in such, modi-
fied form continue in force-

lature ot other competent authority. '

) All other State Laws which immediately before the daie of commence-.

ment of this Act, extend to, ot are in force in the State of Utiar Pradesh but
do not extend to, or ate not in force in, the transferred territories shall, as

from such date,extend to or, as the case may be, come irto force in, the
transferred territories and continue in force therein untilrepezled or amended

by the competent Legisiature or other competent authority.

(3) All Haryana Laws which immediately before thc date of commencement
of this Act, are in force in the whole or any part of the transferred terri-
tories shall, with effect from such date, stand repealed in respect of their
operation in such territories and the provisions of sections 6 and 24 of the
Uttar Pradesh General Clauses Act, 1904 shall apply as if those laws were
repealed and re-enacted by the corresponding laws extended to, or brought
into force in the transferred territories by vittue of sub-sections (1) and (2).

(4) For the removal of doubts it is hereby declared that, ,

(a) any Central Act, Ordinance, regulation or other statuiory instru-
ment which, immediately before the date of commencement of this Act,
is inforce in the State of Uttar Pradesh as amended by any State Law,
shall, as from such date be in force in the transferred territofies as so
amended ;

til repealed or amended by the competent Legis-
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(b) any Central Act, Ordinance, Regulation or other statutory
instrument in force in the transferred territoties immediatcly before
such date as amended by any Haryana Law shall, as from such date
be in force in the transferred territories as if no amcndments wese
made therein by any Haryana Law.

4. (1) All suits, appeals, applications or other proceedings under any
yana Law pending before any court or authority in respect of the trans-
.d territories shall, with effect from the date of commencement of this Act,
.eemed to be suits, appedls applications, or other proceedings instituted or

under the corresponding provisions of the State Laws referred to in sub-
ions (1) and (2) of section 3 and shall be disposed of accordingly.

(2) All suits, appeals, applications or. other proceedings under any
yana Laws to which the provisions of sub-section (1) do not apply shall
te with effect from the date of commencement of this Act.

5. For the purposes of facilitating the application of any State Law
stioned in sub-sections(1) and(2) of section 3 to the transferred territo-
5, any court or other autho:ity may construe such law with such
.rations, not affecting the substance, as may be necessary or proper to
pt it to the matier before the court or other authority.

6. (1) If any difficulty acises in relation to the tiansition fiom the
.s mentioned in sub-section (3) of section 3 to the laws mentiened in sub-
tons (1) and (2) thereof, the State ‘Government may, by notificatien
ke such provisions as it considers necessary for the removal of such
jculty : PR T .

Provided that no such ardev shall be made after five years from the
¢ of commencement of this Act;

(2) Any order made under sub-section (1) may be given retrospective
.ct from any date not earlier than the date of addition of the trans-
red territories to the State of Uttar Pradesh. .

(3) No order under sub-sectibn (1) or. snb-section (2) shall be called
question in any court on the ground that no difficulty as is referred to

sub-section (1) existed or was required to be remaved.
" THE SCHEDULE
© [ See Section 3 (1) §

Disposal of suits,
appeals etc.

Power of Coutts
for purposes of
facilitating appli~
cation of law,

Power to remove
difficulties.

rial  Short fiile and sec- A Extent of Modification

. tion of the Uttar
Pradesh Act
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1 The Uttar Pradesh’  Section 3 In section 3,—

Zamindari Abolition : (1) for clause (8), the following clause shall be

“and Land Reforms substituted, namely—

Act, 1950 - “(8) °“Estite’ with reference to erstwhlie
Haryana Teriitory means any area— -

(a) for which a separafe record of rights
has been made under the provisions of the
Punjab Land Revenue Act, 1887, or

(b) which has been separately assessed
to land revenue or would have been so assessd
if the land revenue had not been released,
compounded for or redeemed under the
provisions of the Punjab land Revenue Act,

1887, ov

(¢) which may have been declared to be
an estate under the provisions of clause (c)
of sub-section (1) of section 3 of the Punjab

Land Revenue Act, 1887.
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2 3
(2) for clause(12), the following clause shall
be substitired, namely —
) “(12), ‘Intermediary” with rcference to an
" estate means a ‘land lord’ as defined ip clauses
(6) and (7) of section 4 cf the Punjab Tenaacy
Act, 1887 and includes a tenant wi'h right of
occupancy as described under the provisiens of
the Punjab Tenancy Act, 1987 in respect
of land sublet by him.

(3) for clause (26), the following clauses
shall be subsrituted, namely :—

¢ (26) ‘Erstwhilz Havyana territory”means the
areas transferred from the State of Haryana to
the State of Uttar Pradesh by the Haryana and
Uttar Pradesh (Alteration of Boundaries)
Act, 1979 ;

(26-A) ‘hereditary rates’ with reference to any
land in the e~stwhile Haryana territory means
rent rates of similar land prevalent in the
areas of Uttar Pradesh contiguous to the
erstwhile Haryana territory ;

(26-B) ‘Land revenue’ forthe purposes of
chapters IIl and V means the land revenue
assessed under the Punjab Land Revenve Act,
1887 : :

(26-C) ‘rent’ means whatever is payable in-
money or kind or service to a landjord by a
tenant or to a tenant with right of occupancy
by a sub-tenant on account the use or occupa-
tion of land ;

(26-D) ‘tenant’ means & person who holds
land under another person,and is, or but fora
special contact would be, liabie to pay rent
for that land to that other person :
© (26-E) ‘tenant with right of occupancy’
means a tenant having right of occupancy
under the provisions of chapter 11 of the
Punjab Tenancy Act, 1887 ; o

(26-F) ‘Shamilat deh’ means the land speci-
fied in clause (g) of section 2 of the Punjab
Village Common Lands (Regulation) Act,
1961 as applicable to Haryana ;

(26-G) ‘mahal’ means the holding of a land
lord recorded as such in the record of rights
prepared under the provisions of the Punjab
Land Revenue Act, 1887. 7

(4) for clzuse (29), the following clause shall be
substituted, namely—

“(29) any reference to ‘record of rigafs in
part-1 shall include the jamabandi prepared vnder
the ptrovisions of the Punjab Land Revenue
Act, 1887,

Section 4 in section 4, cfter sub-section (?), the following
sub-section shall be inserted, namely —

(3) The provisions of this section shall
apply to ‘shamilat deh’ also as they apply to
estates’. _

Section 8 In section 8, for the words and figures “‘the eighth
day of August 1946" the words and figure ““fiffeenth
day of Scptember, 1983°* shall be substituted.

B e L el
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Section 14 In section 14, for sub-section (2) the following
sub-secuion shall be substituted, namely —

“(2) Where any such fand was in the persona
i cultivation of the mortgagee onthe date imme-
diately preceding the date of commencement
of the Uttar Pradesh Laws (Extension to the
territories transferred from Haryana)Act, 1989,
the mortgagee shall be deemed, for purposes of
section 18 to have held such land on the date
aforesaid as a tenant with right of occupancy.”’

Section 18 For section 18, the following section shall bs
substituted, namely—

«18. Settlement of certain lauds with inter-
mediaries or cultivators as Bhumidhars with
transferable rights—

All lands in personal culti vation ot and—

(a) held o deemed to be held by any person
who is an intermediary s Khudkasht mlik,

(b) held by any person as a tenant having
right of occupancy under the povision of the
Punjab Tenancy Act, 1887;

(c) held by a person as & tenant holding in
perpetuity or for a fixed term referred in sec-
{ion 35 of thc Punjab Tenancy Act, 1887;

(d) held by a person as tenant from year to
year referred to 10 section 41 of the Puniab
Tenancy Act, 1887,

(¢) held by & person as tenant at will (ghair
marusi);
(f) held by a person as sub-tenant of a tenant
having right of occupancy under section 58
of the Punjab Tenancy Act, 1887 :

. {(g) held by a peison as an allotee of shamilat
deh under the third proviso to section 5 of the
punjab village Common Lands (Regulation)

act, 1961; §

f#) held by a person as any other class of
.enant recorded by any name such as Dhauli-
dar, or bhandedar in the land records main-
tained in erstwhile Haryana territory under the
provisions of the funjab Land Records
Manval;

(i) recorded in the name of any person as
occupant in the record of rights prepared
under the provisions of the Punjab Land
Revenve Act, 1887, and where no superior
tenancy rights exist,
on the date immediately preceding the da‘e
of vesting, shall be deemed to be settled by the
Siate Government with such peison, who shall
‘ subject 10 the provisiens of this Act, be entitled
| i{n take or retain prossession as a bhumidhar
with fransferable righis threreol.”

Sections 19, Sections 19, 20 and 21 shzll be omitted.
\ 20and 21

Gections 22, In section 22, 23 and 24, for woids and figures
23 and 24 the “first day of July 19487, wherever they occur.

P e e o A et o e e e ST S __1__-.__._.-_4_....,1«___...-4.__.._".__.....__—4._——.
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the words and figures ‘fifteenth day of Septembers.

1983 shall be substituted.

Sections 32 In sections 32 and 33, for the wo.ds and figures
and 33 .. “the United Provinces Land Revenue Act, 1901,”
- wherever they occur, the words and figures “the
Punjab Land Revenue Act, 1887 shall be sub-

stituted.

Section 37 Tn section 37, the explanation shall be ommitted.

Section 39  In section 39 in sub-section (1), in clause (a). for
sub-clause (ii), the following sub-clawse shall be
substituted, namely —

(i1} where rent is payable in kind, or partly
in cash and partly in kind, the rent may bc
computed in the manner prescribed.”

Section 44  In section 44—

(1) for clause (b), the following clause shall
be substituted, namely— ‘

_*‘(b) the amount on account of land
holding tax, if any, levied and payable

under the Hairyana Land Holdings Tax

Act, 1973 for the previous agricultural
year, by the intermediary.”

(2) for clavse (d), the following clause shall

_be substituted, namely—

“(d) Where the intermediary holds any:
land in his personal cultivation,an amount "
computed at hereditary rates, less the
deductions (i) to (iii):. hereinafter men-- -
tioned, for such porions only of the land -
which is in his personal cvltivation or is:

held as khud kesht—

(i) the land holding "tax, if a'ny,'”"

levied and payable therefor under the
provisons of the Haryana lond

Holdings Tax Act, 1973 in the

previous agricultural year,

(ii) the 1and revenue cesses and
local retes payable therefor in the-
previous agricoltural year, to be
ascertained in the prescribed manner,..

and

(iii) fifteen percentum of such
smount on account of matters refe--

rred to in clause {€)” :

Section 77 1In section 77 (including the marginal Reading |

thercof), for the words and figures ‘the eighth day
of August, 1946’, wherever they occur, the words
and figures ‘the fifteenth day of September, 1983’
shall be substituted.

Section 103 Seciton 103 shall be ommittes.

section 117 In section 117, in sub-section (1}, for clavse (),
the folloning cleuse shall be substituted,
namely—

“(v) hets, "zzars and melas except hats,
bazars and melas held on land to which the
provision of section 18 apply or cites and
areas referred to in section 9.7
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Section 117-A  In section 117-A, in srb-section (1), in clauses
"(@ and (B) for the words zns figures ‘the 7th day
of July, 1949°, wherever they occur, the wotds ‘the
date of commencement of the Uttar Pradesh Laws
(Extension to  Territories Traasferred from
Haryana) Act, 1989’ shall be substituted. o

Section 130 Tn section 130, for clause (a), the followinz clause
shall be substituted, namely—
“(a* every person who has become bl_mmi-
dhar under the ptovisions of section 18”".

2 The Uttar Pradesh  Section 4-A In section 4-A, for the words and figures “the

Imposition of Ceiling yeats 1378 Fasli, 1379 Fasl acd 1380 Fasli,”
cn Land Holdings wherever they occur, the words “such yeats as the
Act, 1960 State Government may notify in this bebalf”” shalt

be substituted.

.t s Pt sl ot sl g o Al e P et el e e . e s o] S Tt i St G S e e el s s —— r————— G

qYougogofto~—gofro 110 @o (frare)—(1304)-1992-350(F0)

s SR A A S R ot RS T v



	1992UP18FirstPage.pdf
	1992UP18.pdf

